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INTRODUCTION 
 
 

I, the Chairperson, Committee on Welfare of Other Backward Classes (2023-24) having 

been authorised by the Committee to present the Report on their behalf, present this Thirtieth 

Report on ‘Measures undertaken to secure representation of OBCs in employment and for their 

welfare in various Departments/Organisations/Institutions under Department of Personnel and 

Training (DoPT)’ pertaining to the Ministry of Personnel, Public Grievances and Pensions.  

 

2. The Committee took oral evidence of the representatives of the Ministry of Personnel, 

Public Grievances and Pensions (Department of Personnel and Training) on 05th December, 

2023. The Committee wish to express their thanks to the representatives of the Department of 

Personnel and Training (DoPT) for appearing before the Committee for evidence and furnishing 

the information desired by the Committee in connection with the examination of the subject.  

 

3. The Report was considered and adopted by the Committee at their sitting held on       

06th February, 2024. The present Committee is privileged to present the Report on the 

Department of Personnel and Training (DoPT) for the first time ever to Parliament since 

inception of the Committee in 2012.  

 

4. The Committee place on record their appreciation for the valuable assistance rendered 

to them by the officials of the Lok Sabha Secretariat attached to the Committee.  

 

5. For facility of reference and convenience, the observations and recommendations of the 

Committee have been printed in bold letters in Part-II of the Report. 

 

 

 

 

NEW DELHI                       RAJESH VERMA, 
 06 February, 2024                             Chairperson, 
 17 Magha, 1945 (Saka)                  Committee on Welfare of OBCs  
 

 

(iv) 
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PART I 

NARRATION ANALSIS 

CHAPTER-I 

INTRODUCTION 

A. BACKWARD CLASSES 

1.1       The Committee are not oblivious of the fact that Backward Classes 

means such backward classes of citizens other than the Scheduled Castes 

and Scheduled Tribes as may be specified by the Central Government in 

the lists prepared by the Government of India from time to time for 

purposes of making provision for the reservation of appointments or posts 

in favour of backward classes of citizens which, in the opinion of that 

Government, are not adequately represented in the services under the 

Government of India and any local or other authority within the territory of 

India or under the control of the Government of India. 

1.2 The affairs of Backward Classes were looked after by the Backward 

Classes Cell (BCC) in the Ministry of Home Affairs prior to 1985. With the 

creation of a separate Ministry of Welfare in 1985 (renamed as Ministry of 

Social Justice and Empowerment on 25.5.1998), the matters relating to 

Scheduled Castes, Scheduled Tribes, Other Backward Classes (OBCs) 

and Minorities were transferred to the new Ministry. 
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B. RESERVATION FOR OBCs 

1.3 Clause (4) of Article 16 of the Constitution of India enables the State 

to make provision for reservation in appointments or posts in favour of any 

backward class of citizens which, in the opinion of the State, is not 

adequately represented in the services under the State. 

1.4 In consonance with the powers given by the Constitution, the 

Government has issued various instructions, from time to time, providing 

for reservation in services for the members of the SCs, the STs and the 

OBCs. Such members of OBC, who fall in creamy layer, however, do not 

get the benefit of reservation. The income limit for determining the creamy 

layer status amongst the OBCs to exclude the socially advanced 

persons/sections is presently Rs.8.0 lakh per annum. 

1.5 Reservation to SCs, STs, OBCs and EWS, in case of direct 

recruitment, is available in all groups of posts. When direct recruitment is 

made on all India basis by open competition, reservation for SCs, STs and 

OBCs is 15%, 7.5% and 27% respectively, and when direct recruitment is 

made on all India basis otherwise than by open competition, it is 16.66%, 

7.5% and 25.84%, respectively. 

1.6 In case of direct recruitment to Group C and the erstwhile Group D 

posts, normally attracting candidates from a locality or a region. 
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Reservation for OBCs, in such cases, is fixed keeping in view their 

proportion in the population of the State/UT subject to the maximum at 

27%. Further it is subject to the condition that total reservation for SCs, STs 

and OBCs does not exceed the limit of 50%, prescribed by the Nine Judges 

Constitutional Bench of the Hon'ble Supreme Court in the Indira Sawhney 

Judgment. 

C. ROLE OF DOPT 

1.7 Based on the policy decision taken by the concerned nodal 

Ministries/Departments, DoPT issues instructions on the matters regarding 

reservation in posts and services in Central Government for the following:- 

 Scheduled Castes, Scheduled Tribes & Other Backward Classes;  

  Economically Weaker Sections who are not covered under the 

scheme of reservation for SCs, STs and OBCs; 

 Persons with Benchmark Disabilities; and 

 Ex-servicemen. 

1.8 As per data received from 72 Ministries/ Departments, updated 

information on representation of SCs, STs and OBCs in the posts and 

services of the Central Government, as on 01.01.2021, is as under:- 
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1.9 When queried about the reasons for low percentage of OBC 

representation as reflected above, the DoPT in their written have submitted 

as under:- 

“In pursuance of the provisions contained in Article 16 (4) of the 
Constitution and the judgment of the Hon'ble Supreme Court in Indira 
Sawhney, reservation to OBCs is provided @ 27% in civil posts and 
services to be filled through direct recruitment on All India Basis by 
Open Competition. As per the information provided by various 
Ministries/Departments, including their attached/subordinate offices, 
the representation of OBCs against the total appointment through 
direct recruitment is more than the prescribed percentage of 27%.” 

 

1.10 Quantum of reservation for the SCs, STs and OBCs in any 

grade/cadre is determined on the basis of number of posts in the 

grade/cadre. However, in small cadres having less than 14 posts, where it 

is not possible to give reservation to all the three categories on the basis of 

this principle, reservation is provided by rotation by way of L-Shaped        

Group Total 
Number 

of 
Employee

s 

SC ST OBC 

Number % Number % Number 

 
% 

A 77887 10290 13.21 4678 6.01 14074  18.07 

B 156623 24051 15.36 11580 7.39 27344  17.46 

C (excluding 

Safai 

Karamchari) 

 

1622439 

 

271510 

 

16 73 

 

119931 

 

7.39 

 

368101 

  

22.69 

C (Safai 

Karamchari) 35110 12404 35.33 2474 7.05 6280 
 

17.89 

Total 1892059 318255 16.82 138663  7.33 415799  21.98 
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14-Point rosters prescribed by Department of Personnel and Training 

Office Memorandum No.36012/2/96-Estt.(Res.), dated 2.7.1997, issued by 

DoPT. 

1.11 The Committee were desirous to be updated about the existence of 

any provision/mechanism under which information relating to compliance of 

reservation policy by the different ministries/departments and their 

subordinate organizations/PSUs is being provided to DoPT periodically.   In 

this regard, the DoPT in their written submission have informed  as under:- 

 “As per the instructions issued by DoPT, every Ministry/Department 
and organisations under it is required to designate an officer, atleast 
of the rank of Deputy Secretary, as Liaison Officer in respect of 
matters relating to the representation of the OBCs in order to ensure 
that subordinate appointing authorities comply with the orders and 
instructions pertaining to the reservation of vacancies in favour of 
OBCs. The Liaison Officers have been empowered to conduct 
inspection of the rosters, to call out for the records and convene 
meetings with the concerned officers to ensure that the reservation 
instructions are properly implemented. Although each organisation 
under the Ministry/Department is required to have a separate Liaison 
Officer, but he performs his duties as Liaison Officer under the overall 
supervision of the Liaison Officer of the administrative 
Ministry/Department. He has also been authorized to report any 
lapse/ negligence in following the reservation related instructions by 
the appointing authority concerned to the Secretary/ Additional 
Secretary of the administrative Ministry' /Department.  

DoPT has also requested the Ministries/Departments to constitute an 
In-House Committee under the chairmanship of Joint Secretary 
(Admn.) to identify the backlog reserved vacancies, and to study the 
root cause of such vacancies, to initiate measures to remove the 
factors causing such vacancies and to fill them up through Special 
Recruitment Drives.  
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However, in order to ensure prescribed representation and 
implementation of the policies of reservation in appointments, DoPT 
has also been playing an active role. DoPT holds frequent 
interactions with the Ministries/Departments urging them to take 
effective step's, as requested, for filling up of backlog reserved 
vacancies. ISTM, an attached office of DoPT, conducts training 
courses and workshop on reservation in services and Liaison Officers 
on regular basis for the officers of Ministries/Departments. During the 
last 6 years, 33 training courses/workshops have been held by ISTM 
in which 1168 officers of various Ministries/Departments participated. 
Many times officers of DoPT are also invited as guest faculty in 
workshops organized by ISTM on the subject of reservation in 
services  

Officers of DoPT have also started separately holding workshops on 
reservation to educate the officers of various Ministries/Department or 
organisations under them on the subject and impressing upon them 
to take effective steps to ensure representation of SC/ST/OBC, as 
prescribed. Through these workshops, the participating officers of 
these Ministries/Departments/Organisations are also educated about 
role and importance of Liaison Officer in effective implementation of 
reservation policies of the Government and the need to take effective 
steps for filling up of backlog reserved vacancies. Queries of the 
participating officers, who are responsible for maintaining reservation 
rosters and reporting reserved vacancies to the recruiting agencies, 
are also 'addressed during the workshops. During the year 2023, 
officers of DoPT conducted workshops for IRCTC (in May 2023), 
THDC (in June, 2023), National Statistical Office under the Ministry of 
Statistics and Programme Implementation, Guwahati (in July 2023 in 
virtual mode). The participating officers in these workshops are 
advised that if they still have any difficulty or doubts with regard to 
implementation of the reservation roster or any issue relating to 
reservation policy, they may approach the officers of DoPT for 
clarification over telephone also.  

During the month of November, 2023, interactions were held with 25 
Ministries/Departments and they were requested to take necessary 
action to fill up the backlog vacancies in a time bound manner.” 
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1.12  During the course of deliberation, the representative of DoPT,  on 

their role regarding framing of reservation policy for OBCs deposed as 

under:- 

“एलोकेशन ऑफ �बजनेस ��स के �हसाब से िमिन��� ऑफ सोशल ज��टस 

एंड ए�पॉवरम�ट �रजव�शन के सभी आ�पे��स को लेकर नोडल िमिन��� है। 

उनक� ओवर ऑल पॉिलसी, �लािनगं और कोआ�ड�नेशन �ो�ाम जो ओबीसी 

के ह�, वे इसी िमिन��� को स�पेगये ह�। Based on the policy decision 

regarding reservation to any category taken by the Nodal Ministry, 
instructions on reservations in appointments under Central 

Government are issued by the DoPT. मेन पॉिलसी िमिन��� ऑफ सोशल 

ज��टस �डसाइड करती है।”  
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CHAPTER-II 

ORIGIN, SCOPE AND STATUS OF RESERVATION FOR OBCs IN 

GOVERNMENT POSTS AND SERVICES 

The Committee have been given to understand that:-  

2.1 The 2nd Backward Classes Commission recommended 27% reservation 

for the OBCs in Central Services.  

2.2 DoPT issued OM on 13.8.1990 (Annexure-I) to provide 27% 

reservation for OBCs in direct recruitment which was challenged before the 

Hon’ble Supreme Court in Indra Sawhney & Ors v/s UOI case matter. 

2.3 Hon’ble Supreme Court, vide judgment, dated 16.11.1992, upheld the 

27% reservation for OBCs, subject to exclusion of Creamy Layer.  

2.4 Accordingly, an Expert Committee was constituted and based on its 

recommendations, OM dated 08.09.1993 (Annexure-II) was issued 

prescribing the exclusion criteria for Creamy layer in OBC reservation. 

2.5 As per Allocation of Business Rules, 1961, M/o Social Justice and 

Empowerment is the nodal Ministry for the overall policy, planning and 

coordination of programmes relating to OBCs.  

2.6 Based on the policy decision reg. reservation to any category, taken 

by the nodal Ministry, instructions on reservation in appointments under 

Central Govt. are issued by DoPT, whereas instructions for reservation in 

admissions in Central Educational Institutions are issued by M/o Education. 

2.7 DoPT OM dated 13.02.2014 provides that for making recruitment to 

10 or more vacancies in any level of posts or services, it shall be 

mandatory to have one member each representing the SC, ST, OBC and 

Minority Community.  
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2.8 The above OM provides that where the number of vacancies is less 

than 10, no effort should be spared in finding the SC, ST, OBC, Minority 

community Officer and a lady Officer for inclusion in such 

Committees/Boards.  

2.9 CPSEs, Bodies/Organisations under Government or receiving grants 

in aid from Government are required to make reservation for SCs, STs and 

OBCs. 

2.10 Those voluntary organisations, employing more than 20 persons and 

meeting 50% of its recurring expenditure from grants-in-aid from the 

Central Government, and those bodies receiving grants-in-aid of Rs.2 lakh 

and above from Govt., are also required make a provision for reservation.  

2.11 The upper age-limit prescribed for direct recruitment is relaxed by 3 

years in respect of candidates belonging to OBCs. If sufficient OBC 

candidates are not available to fill all the reserved vacancies, OBC 

candidates are selected by relaxed standards to make up the deficiency, 

subject to their fitness.  

2.12 The ceiling of 50% reservation does not apply to backlog reserved 

vacancies (backlog reserved vacancies are those vacancies remaining 

unfilled in the previous recruitment attempt on account of non availability of 

suitable candidates). ‘Own merit’ candidates are adjusted against the 

unreserved vacancies.  

2.13 The representative of DoPT on the scope of reservation for OBCs in 

case of one or two posts being advertised by Departments/Central 

Government institutions submitted as under:- 
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“दसूर� बात है �क जब एक या दो वैक� सीज़ िनकलती ह� तो �रजव�शन लागू न करके 

इसे बाएपास �कया जाता है, इसके िलए आपका सुझाव है �क कैटेिग�रकल 

इं���शन या �ले�र�फकेशन इ�यू होनीचा�हए। हमने इस �वाइंट को नोट कर 

िलया है, हम ड�ओपीट� म� ए�जािमन करके उपयु� कार�वाई कर�गे।” 

2.14 Further, the Representative of DoPT submitted as under:- 

“स��ल पीएसय़ूज़ और ऑग�नाइजेश�स अगर �ांट इन एड सरकार से लेते ह� तो उनके 

िलए भी अिनवाय� है �क वे एससी, एसट�, ओबीसी के आर�ण का �ावधान 

अपने यहां कर�। ऐसी वाल�टर� ऑग�नाइजेश�स भी ह�, �जनम� 20 से �यादा लोग 

ए�पलाइड ह�।   

2.15 On being asked regarding posts lying vacant on account of non-

availability of OBC candidates, the representative of DoPT clarified as 

under:- 

“अगर स�फिशएंट ओबीसी क� ड�डे�स अवेलेबल नह�ं होते ह� तो ओबीसी क� ड�डे�स 

को सलै�ट करने के िलए �रलै��ड �ट�ड�स� का भी �ावधान है, स�जे�ट टू 

�फटनेस, अगर कोइ म�डेटर� चीज है, �जस म� क��ोमाइज़ नह�ं �कया जा सकता, 

उसम� बेिसकली कोई �रले�सेशन पािसबल नह�ं है, ले�कन अदरवाइज़ �रलै�स 

�ट�डड� यूज करके कमी को पूरा करने का �ावधान है और इसके िलए इं���श�स 

इ�यू क� गई ह�।”  

2.16 Further the representative of DoPT on the above issue also clarified:- 

 ऐसा बहुत बार कहा जाता है �क हमारे पास �रजव� कैटेिगर� के क� ड�डेट नह� 

ह� और इसे �ड�रजव� करने क� अनमुित मांगी जाती है। इसके िलए ��लयर 

इं���श�स ह� �क �कसी तर�के क� �ड�रजव�शन अलाऊ नह�ं क� जाएगी, यहां 

तक �क ए�से�शनल कंड�शन म� भी नह�ं क� जाएगी।   
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2.17 Regarding the issue of OBC candidates getting selected on          

own-merit basis or scoring marks above the unreserved cut-off list in a 

competitive examination, the representative of DoPT clarified as under:- 

“ऑनमे�रट क� ड�डे�स का �कसी कमप्ी�टशन के �ूसल�ैशन होता है, लोग भले ह� 

ओबीसी कैटेिगर� के ह�, अगर मे�रट म� आ जाते ह� तो मे�रट वाली वैक� सी को 

ऑ�यूपाई करते ह�, इससे ओबीसी क� वैक� सीज़ बची रहती है और एक तर�के से 

एड�शनल �रजव�शन अवेलेबल हो जाता है, जो दसूरे नीड� क� ड�डे�स ह�, उनके िलए यह 

रह जाता है।” 
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CHAPTER-III 

ISSUES AROUND OBC CASTE CERTIFICATE 

 

3.1 On being asked about the maintenance of uniformity in respect of 

format of OBC certificate being issues by the District Authorities in the 

State, DoPT in their written reply have submitted as under:- 

 
“DoPT has issued a letter No. 36036/2/2013-Estt.(Res.), dated 
30.05.2014, to all the States/UTs prescribing a format for OBC caste 
certificate. All the candidates belonging to OBC community are 
required to submit the OBC certificate in the aforesaid format.” 

  

3.2 Responding to the query raised by the Committee on the existence of 

any further classification of OBC category into Backward Class or Most 

Backward Class in some of the States which might lead to confusion in the 

issuance of OBC caste certificate, the DoPT have clarified in their written 

reply as mentioned below:- 

“As per the instructions, reservation is provided to SCs, STs and 
OBCs at 15%, 7.5% and 27% respectively in posts and services 
under the Central Government to be filled on direct recruitment on all 
India basis by open competition. Honble Supreme Court, vide its 
judgement in Indira Sawhney case, directed to excluded Creamy 
Layer from the benefit of reservation for OBCs. In pursuance thereto, 
the Government of India constituted an Expert Committee for 
prescribing the criteria for exclusion of Creamy Layer amongst OBCs 
and issued detailed criteria in the matter vide OM dated 8.9.1993. 
Further, DoPT, vide letter dated 30.5.2014 addressed toall the 
States/UTs, has prescribed a format for OBC caste certificate which 
requires the District Authorities to certify that he/she does not belong 
to the persons/sections (Creamy Layer) mentioned in column 3 of the 
Schedule to the Government of India, Department of Personnel & 
Training OM dated 8.9.1993.  
  
In pursuance to the directions of the Hon’ble Supreme Court and 
based on the recommendations of the Expert Committee, detailed 
criteria has been prescribed vide OM dated 8.9.1993, which inter alia 
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include exclusion of Creamy Layer based on the Income criteria. It 
provides exclusion of sons and daughters of persons having gross 
annual income of Rs. 8 lakh or above for a period of three 
consecutive years. While the OBC status of a candidate may change 
only when the community of the concerned candidate is removed 
from the OBC list, his/her creamy layer status may change any time. 
Hence, it may be appropriate to prescribe a validity period for the 
OBC certificate.” 

 

3.3 Regarding the inclusion of validity period in the OBC certificate along 

with the issue of bilingual OBC certificate, the DoPT have furnished their 

response as produced below:- 

“As stated above, DoPT has issued a letter No. 36036/2/2013-
Estt.(Res.), dated 30.05.2014, to all the States/UTs prescribing a 
format for OBC caste certificate. Further, on the recommendations of 
the Committee on the Welfare of Other Backward Classes, DoPT, 
vide letter dated 13.4.2023,has informed to all the States/UTs that 
there may be no objection if, in addition to the official language, the 
State/ UT Governments issue a caste/community certificate for 
SC/ST/OBC in any of the scheduled languages in the prescribed 
format. Vide this letter, the State/UT Governments have also been 
requested to make efforts to make available a digital copy of the such 
certificates online to verify their authenticity by the recruiting 
organizations.” 

 

3.4 The Committee enquired from DoPT about the mechanism for 

verification/acceptance of the OBC caste certificate furnished by 

candidates at the time of appointment in jobs. In their written reply, the 

DoPT in this regard have stated:- 

“The responsibility for issue and verification of caste/community lies 
with the concerned State/UT Government. Hon’ble Supreme Court, 
vide its judgement, dated 2.9.1994, in the matter of ‘Kumari Madhuri 
Patil vs Addl. Commissioner’, has laid down detailed guidelines to be 
followed by the State Governments, for verification of the caste 
certificate. 
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DoPT has issued instructions from time to time to all the Ministries/ 
Departments as well as the State/ UT Governments for timely 
verification of the caste certificate of the employees. In fact, the 
State/UT Governments have been requested from time to time that 
they are required to ensure at their own level that veracity of the 
Caste/Community certificate referred to the district authorities is 
verified and reported to the appointing authority within one month of 
receipt of request from such authority. The State/UT Governments 
have also been requested from time to time to initiate disciplinary 
proceedings against the officers of the State who default in timely 
verification of Caste Status. 

However, keeping in view the directions of the Parliamentary 
Committee on the Welfare of SC and ST, DoPT vide OM, dated 
29.3.2023, again issued a communication to all the Ministries/ 
Departments requesting that all the Ministries/Departments, including 
their attached, subordinate offices, PSUs, Autonomous Bodies etc., 
may ensure that process for verification of the caste certificate of the 
employee may be initiated immediately and a communication may be 
issued to the concerned State/ UT Authorities within a week of joining 
of government service by the employee. The latest instructions also 
provided that if no report is received from the concerned State/UT 
Authorities within a period of one month, the matter may be taken up 
at the highest level and it may be ensured that the process for 
verification of the caste/tribe/community certificate of the employee is 
completed within a period of six months of her/his joining the service.” 

3.5 Responding further to the feasibility to bring in an online link based 

verification procedure by the Ministry for overcoming delay, the DoPT have 

submitted as under:- 

“As stated above, DoPT has issued a letter dated 13.4.2023, 
addressed to all the States/UTs, requesting them to make efforts to 
make available a digital copy of the such certificates online to verify 
their authenticity by the recruiting organizations.” 

 

3.6 On the pertinent issue surrounding the creamy layer, in case of OBC, 

inter-alia comprising of revision aspect of income ceiling, sensitization of 

the district administration to incorporate the required provision in caste 
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certificates, creating awareness among the beneficiaries regarding the 

calculation of income methods, etc., the DoPT have succinctly summarized 

their reply as below:- 

“As per the Government of India (Allocation of Business) Rules, 
Ministry of Social Justice and Empowerment (MSJE) is the nodal 
Ministry for overall policy and programme relating to OBCs. DoPT 
issues instructions relating to reservation in posts and services under 
the Government of India based on the policy decision taken by MSJE. 
The subject of Creamy Layer amongst OBCs also pertains to MSJE. 
The letter dated 14.10.2004 is only a clarification of the provisions 
contained in the DoPT OM dated 8.9.1993. The OM dated 8.9.1993 
was issued by DoPT in pursuance of the policy decision taken by 
MSJE with regard to exclusion of Creamy Layer. Thus any instruction 
relating to revision in the criteria for exclusion of Creamy Layer, 
including revision in the income limit, may be issued only after a 
policy decision is taken by MSJE in the matter.” 
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CHAPTER-IV 

LIAISON OFFICERS 

The Committee have been apprised that : 

4.1 Each Ministry/Department/Attached and Subordinate Office is 

required to designate an officer, at least of the rank of Deputy Secretary, as 

Liaison Officer (LO) in respect of matters relating to representation of 

OBCs.  

4.2 A Special Reservation Cell is required to be created under the direct 

control of LO to assist him in discharge of his duties effectively.  

4.3 The LO has to ensure that subordinate appointing authorities comply 

with the orders and instructions pertaining to the reservation of vacancies in 

favour of OBCs and other benefits admissible to them.  

4.4 LO is required to conduct annual inspection of the reservation rosters 

maintained in the Ministry/Department/Offices under its control with a view 

to ensuring their proper implementation.  

4.5 Any case of negligence or lapse is required to be reported by LO to 

the Secretary/Additional Secretary of the Department, who shall pass 

necessary orders for strict compliance of reservation orders.  

4.6 CPSEs, Statutory Bodies, Autonomous Bodies and Organizations, 

under the control of Government or receiving grants in aid from them, are 

also required to appoint LOs in the same manner as is existing in 

Ministries/Departments.  

4.7 A list of liaison officer for OBCs in the Ministries/Departments (as on 

15.12.2023) is attached as Annexure-III 
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4.8 On the appointment of OBC candidate as liaison officer for OBCs in 

the Ministries/Departments, the representative of DoPT has submitted as 

under:-  

“It is not that if somebody is to look after as a liaison officer for 
reservation, he has to be mandatorily OBC. That kind of compulsion 
is not there because that can create a situation where sufficient 
officers will not be available. This has to be a Deputy Secretary rank 
officer.” 

4.9 On further imploring the representative of DoPT during the course of 

evidence on the issue of appointment of Liaison Officer for OBCs 

exclusively belonging to OBC category only, the representative of DoPT 

further submitted as under:- 

“Our endeavour will be that maximum LOs looking after OBC 
reservation should be from OBC. If not 100 per cent, as many as 
possible, they should be there. The LO has to ensure that 
subordinate appointing authorities comply with the orders and 
instructions to implement all aspects of reservation in letter and spirit. 
The LO is required to conduct annual inspections of the reservation 
rosters and registers maintained by the Ministry and to see that the 
roster points are properly allocated and reservation is properly and 
effectively implemented.”  

4.10 The Committee were desirous to know about the various facets 

associated with the training of Liaison Officers. In this connection, the 

DoPT have submitted in their written reply as mentioned below:- 

“ISTM, an attached office of DoPT, conducts training courses and 
workshop on reservation in services and Liaison Officers on regular 
basis for the officers of Ministries/Departments. During the last 6 
years, 33 training courses/workshops have been held by ISTM. Many 
times officers of DoPT are also invited as guest faculty in workshops 
organized by ISTM on the subject of reservation in services. Officers 
of DoPT have also started separately holding workshops on 
reservation to educate the officers, including Liaison Officers, of 
various Ministries/Department or organisations under them on the 
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subject. Through these workshops, the participating officers of these 
Ministries/Departments/Organisations are also educated about role 
and importance of Liaison Officer in effective implementation of 
reservation policies of the Government and the need to take effective 
steps for filling up of backlog reserved vacancies. 

In addition to the physical training of the officers/Liaison Officers, 
online training option is also available to the Liaison Officers through 
the iGOTKarmayogi platform, which is a comprehensive online 
platform to guide the individual civil services officials in their capacity 
building journey. The training course on the ‘Role of Liaison Officer in 
Reservation’' is available on this platform.”  

4.11 On being asked regarding the role of Liaison Officers for OBCs in 

Ministries/Departments, the representative of DoPT has clarified as under:-  

“अभी मािनट�रंग क� बात चल रह� थी, हमने ��लयर इं���श�स द� ह� �क 

हर िमिन��� को, �ड�ट� सै�े�� र�क के अफसर को अपने यहां लाइजन 

अफसर लगाना है और उसे देखना है कया ओबीसी का आर�ण सह� तर�के 

से लागू �कया जा रहा है? �या सह� परस�टेज का इ�पलीम�टेशन हो रहा है 

और �या �ोसीजस�, जो फॉलो �कए जा रहे ह�, इं���शन के �हसाब से है या 

नह�ं?” 

4.12 Further the representative of DoPT on the aspect of training being 

provided to Liaison Officer for OBCs, submitted as under:- 

“�द�ली से बाहर, दसूरे �टे�स म� या फ��ड बॉड�ज म� जो एलओज ह�, हम� 

उनको थोड़ा और इनवॉ�व करना चा�हए। हम एक बार आईएसट�एम के 

मा�यम से अगले छ: मह�ने म� कोिशश कर�गे �क इस तरह के �जतने भी 

एलओज रह गये ह�, उनको भी �ेिनंग द� जाए। अब तो हमार� ऑनलाइन 

�ेिनंग भी �टाट� हो गई है। जो आई-गाट ऑनलाइन �ेिनंग का िस�टम तैयार 

�कया गया है, उसके ज�रये लोग अपने �लेस ऑफ पो��टंग पर भी �ेिनंग ले 

सकते ह�। इसिलए, हम अपने आई-गाट मॉ�यू�स को भी थोड़ा �रफाइन कर 

के उनको सूिचत कर�गे, ता�क उनको �द�ली �ेवल करने या आईएसट�एम 
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आने क� ज�रत न पड़े। वे अपने डे�कटॉप से भी, जो �ेिनंग कोस� है, उसको 

कर सक� , उस तरह क� �यव�था क� जाएगी।“ 
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CHAPTER-V 

BACKLOG VACANCIES 

In regard to the backlog of vacancies, the Committee have been intimated 

as under:  

5.1 A reserved vacancy, which could not be filled in the previous attempt, 

is treated as a backlog reserved vacancy in the subsequent recruitment 

year(s).   

5.2 In Indra Sawhney (1992), Hon’ble Supreme Court held that the 

number of reserved vacancies in a year in any cadre, including backlog 

reserved vacancies, should not exceed 50% of the total number of 

vacancies of the year.   

5.3 Indira Sawhney judgement made it difficult to fill up the backlog 

reserved vacancies, as these vacancies, alongwith regular vacancies for 

the current year, would result in exceeding the 50 per cent limit.  

5.4 Vide 81st Amendment, clause 4B was inserted in Article 16 which 

enabled the State to consider unfilled reserved vacancies as a separate 

and distinct group of vacancies not to be counted under 50% ceiling.  

5.5   Accordingly, OM dated 20.7.2000 was issued by DoPT providing for 

filling up of the backlog reserved vacancies as separate and distinct group 

outside the ceiling of 50% reservation.   

5.6 DoPT issued further instructions to all Ministries/Departments in 

June, 2013 to make concerted efforts to fill up the remaining backlog 

vacancies.  

5.7 A Committee, headed by the then Secretary, M/o Social Justice and 

Empowerment, was constituted in July, 2013 to make in-depth analysis of 



21 

 

the reason for backlog in filling up of reserved vacancies and to fill up 

backlog reserved vacancies.  

5.8 Based on the recommendations of the Committee, instructions were 

issued on 16.12.2014 to all Ministries/ Departments to:-  

 constitute an In-House Committee for identification of backlog 

reserved vacancies,  

 study the root cause of such vacancies,  

 initiate measures to remove the factors causing such vacancies  

 fill them up through SDRs.  

5.9 When enquired upon the reasons for posts lying vacant and the 

reason for those being cited as ‘Not Found Suitable’ (NFS), the DoPT have 

submitted in their written reply as below:- 

“Filling up of vacancies, including backlog reserved vacancies, is a 
continuous process. Instructions have been issued to all 
Ministries/Departments of the Central Government to constitute an in-
house Committee for identification of backlog reserved vacancies, to 
study the root cause of such vacancies, to initiate measures to 
remove the factors causing such vacancies and to fill them up 
through Special Recruitment Drives.  
  
DoPT had been monitoring the progress with regard to filling up of 
backlog reserved vacancies for SCs, STs and OBCs with 10 
Ministries/Departments, having more than 90% of the employees in 
Central Government and the progress on filling up of backlog 
reserved vacancies was sought from them. Such progress report (in 
physical form) was sought from these 10 Ministries/Departments. 
However, from 01.01.2023 onwards, all the Ministries/Departments 
have been requested to submit online data regarding backlog 
reserved vacancies. 
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In addition, DoPT holds workshops and interact with the 
representatives, including Liaison Officers, of the 
Ministries/Departments and urge them to fill up the vacancies in a 
time bound manner. During the month of November 2023, interaction 
was held with the representatives/Liaison Officer of 25 
Ministries/Departments and the attention of the 
Ministries/Departments were again requested to fill up all the backlog 
vacancies in a time bound manner.”  
 

5.10 On the issue of backlog vacancies and ceiling of 50% reservation, the 

representative of DoPT has submitted as under:- 

 सीिलंग ऑफ 50 परस�ट �रजव�शन । यह बैकलॉग वैक� िसय� पर लागू नह�ं होता है। 

��लयर इं���श�स ह� �क �जतनी पुरानी वैक� िसयां ह� जब उनको अं�कत �कया 

जाएगा तो इसम� 50 परस�ट क� सीिलंग ए�सीड भी होती है तब भी उनको 

भरा जाएगा और इस सीिलंग को उसम� नह�ं माना जाएगा।  

5.11 Further on the above issue, the representative of DoPT has clarified 

as under:- 

“इनको �कस तरह से भरा जाएगा, तब ड�ओपीट� ने अपने ��लयर कट इं���शन 

इ�यू �कए थे और इस बात को इं�योर �कया था �क बैकलॉग वैक� सीज को 50 परस�ट 

क� सीिलंग से बाहर रखा जाएगा। 81 अम�डम�ट म� �लॉज 4 (बी) को इंसट� करके 

आ�ट�कल –16 म� इनैबल �कया गया था �क, State will consider filling up 

unreserved vacancies as a separate and distinct group – as I mentioned 

earlier – and should not be counted in the 50 per cent ceiling. अदरवाइज,  

बैकलॉग वैक� सीज को भरना मु��कल हो रहा था और जो सीिलंग थी, उसक� वजह से 

�ॉ�लम आ रह� थी। अब वह हट जाने के बाद, हम कंट��य ूअसली बैकलॉग वैक� सीज 

भरते ह�। अगर 50 परस�ट क� सीिलंग �ीच भी होती है, तब भी उन व�केसीज को भरा 

जाता है।  
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सर, इसम� वह� चीज है, �जसके बारे म� म�ने बतायाहै �क 50 परस�ट सीिलंग को सेपरेट 

एंड �ड��टं�ट �ुप ��ट करके 50 परस�ट से �बयांड भी हम वैक� सीज भरते ह�। यह 

हमारा ओएम है, जो वष� 2000 म� इ�यु हुआ था। 

Sir, DoPT has issued instructions to all the Ministries to make concerted 

efforts to fill up remaining backlog vacancies. यह कंट�नय्ूअस �ोसेस है। हम 

कंट��यूअसली िमिन���� से इंटेर� करते रहते ह�। अभी �रस�टली हम न� कुछ मह�न� 

से एकचीज �टाट� क� है। हम 10-10 करके िमिन���ज को बुला रहे ह�, उनके साथ 

मी�टं�स कर रहे ह� और उनके �डटे�स ले रहे ह� �क आपक� �कतनी बैकलॉग वैक� सीज 

ह�, �य��क यह कंट��यूअस �ोसेस है। हर साल नई वैक� सीज ऐड हो जाती ह�। उनको 

भरना है और �जतनी भी बैकलॉग वैक� सीज ह�, उनको ��लयर करना है, इसका पूरा 

�य� �कया जा रहा है।” 
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CHAPTER-VI 

MONITORTING AND GRIEVANCE REDRESSAL MECHANISM 

 

6.1 The Committee have learnt from  a written submission that DoPT has 

devised a portal titled ‘Representation of Reserved Categories in  Posts 

and Services (RRCPS)’ for collection and monitoring of data to ascertain 

the status of appointments made in respect of SCs/STs/OBCs in all 

Ministry/Department/Organisations of the Central Government. 

Ministries/Departments are required to fill up details regarding 

appointments made during the year and total representation as on 1st 

January of each year. The application enables each Ministry/Department to 

ascertain the shortfall of representation of SCs/STs/OBCs at the cadre 

level. As stated above, it is the duty of the Liaison Officer, who is of the 

rank of Deputy Secretary, to ensure due compliance by the subordinate 

appointing authorities with the orders and instructions pertaining to the 

reservation of vacancies in favour of OBCs. As per the data uploaded on 

the RRCPS portal by the Ministries/Departments, the representation of 

OBCs in direct recruitment quota is more than the prescribed percentage of 

27% each year. 

6.2     Further, it has been intimated that Secretary, DoPT vide DO dated 

22.02.2021 had requested all the Ministries/Departments to constitute an 

In-House Committee under the chairmanship of Joint Secretary (Admn.) to 

identify the backlog reserved vacancies, and to study the root cause of 

such vacancies, to initiate measures to remove the factors causing such 

vacancies and to fill them up through Special Recruitment Drives.  
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6.3 Frequent interactions are also held with these Ministries/Departments 

urging to take effective steps, as requested, for filling up of backlog 

reserved vacancies. ISTM, an attached office of DoPT conducts training 

courses and workshop on reservation in services and Liaison Officers on 

regular basis for the officers of Ministries/Departments. During the last 6 

years, 33 training courses/workshops have been held by ISTM in which 

1168 officers of various Ministries/Departments participated. Many times 

officers of DoPT are also invited as guest faculty in workshops organized 

by ISTM on the subject of reservation in services 

6.4     Officers of DoPT have also started separately holding workshops on 

reservation to educate the officers of various Ministries/Department or 

organisations under them on the subject and impressing upon them to take 

effective steps to ensure representation of SC/ST/OBC, as prescribed. 

Through these workshops, the participating officers of these 

Ministries/Departments/Organisations are also educated about role and 

importance of Liaison Officer in effective implementation of reservation 

policies of the Government and the need to take effective steps for filling up 

of backlog reserved vacancies. During the year 2023, officers of DoPT 

conducted workshops for IRCTC (in May 2023), THDC (in June, 2023), 

National Statistical Office under the Ministry of Statistics and Programme 

Implementation, Guwahati (in July 2023 in virtual mode).  

 

6.5 On a pertinent query  regarding the separation of own merit selected 

candidates form the candidates selected under the OBC reservation and 

the issue of maintenance of separate data, the DoPT in their written reply 

have furnished as under:-    
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“DoPT instructions clearly provide that reserved category candidates 
appointed on merit and not owing to reservation, should not be shown 
against reserved points and they will occupy unreserved points. 
Through the various training courses/workshops conducted by 
officers of DoPT or ISTM, the participants are informed about these 
instructions. During the last 6 years, 33 training courses/workshops 
have been held by ISTM. Officers of DoPT are also invited as guest 
faculty in workshops organized by ISTM on the subject of reservation 
in services. Separately, officers of DoPT have started holding 
workshops on reservation to educate the officers of various 
Ministries/Department or organisations under them on the subject 
and impressing upon them to take effective steps to ensure 
representation of SC/ST/OBC, as prescribed. 

However, the implementation of the instructions is ensured through 
Liaison Officer concerned. As already stated above, every 
Ministry/Department and organisations under it is required to 
designate an officer, atleast of the rank of Deputy Secretary, as 
Liaison Officer in respect of matters relating to the representation of 
the OBCs in order to ensure that subordinate appointing authorities 
comply with the orders and instructions pertaining to the reservation 
of vacancies in favour of OBCs. The Liaison Officers have been 
empowered to conduct inspection of the rosters, to call out for the 
records and convene meetings with the concerned officers to ensure 
that the reservation instructions are properly implemented. Although 
each organisation under the Ministry/Department is required to have 
a separate Liaison Officer, but he performs his duties as Liaison 
Officer under the overall supervision of the Liaison Officer of the 
administrative Ministry/Department. As stated above, he has been 
authorized to report any lapse/ negligence in following the reservation 
related instructions by the appointing authority concerned to the 
Secretary/ Additional Secretary of the administrative 
Ministry/Department.”   

6.6 Regarding an important issue that came up before the Committee 

was about the existence of any specific grievance redressal mechanism 

such as online portal etc., for the OBC employees to lodge their complaints 

and service related issues, the DoPT have submitted their response as 

mentioned below:- 
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“This subject matter pertains to the D/o Administrative Reforms and 
Public Grievance (DARPG) and that Department has been requested 
to send an appropriate reply to the Lok Sabha Secretariat. Copy of 
the OM sent to DAPRG is enclosed as Annexure-IV.” 
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CHAPTER-VII 

OBC EMPLOYEES WELFARE ASSOCIATION 

 

7.1 During the course of examination of the subject, the Committee were 

curious to know whether any proposal was in offing to amend the existing 

service rules to enable the OBC Employees to form Employees Welfare 

Association in their respective Ministries/ Departments/organizations. In 

this regard, the Ministry in their written reply have submitted as under:- 

“This matter is under examination in the Department in consultation 
with the Ministry of Social Justice and Empowerment. Hence, the 
reply on this point will be sent separately.” 
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PART-II 

OBSERVATIONS/RECOMMENDATIONS 

Adherence to the implementation of 27% reservation for OBCs 
 
1. The Committee note that Article 16(4) of the Constitution of India 

provisions for the reservation in appointments or posts in favour of 

backward classes. The main policy regarding the reservation is 

handled by the nodal Ministry i.e.  Ministry of Social Justice and 

Empowerment.  Nevertheless, the Committee understand that  It is the 

Department of Personnel and Training (DoPT) that has been entrusted 

with the onus of implementation and issuance of necessary 

instructions on reservations in appointments under Central 

Government. Moreover, DoPT also acts as guiding force in overseeing 

the compliance with the reservation policy in cases of appointments 

in various PSUs and other organizations funded by the Consolidated 

Fund of India (CFI).  

  

     The States/UTs too look towards the DoPT for clarification and 

cognizance of implementation strategies vis-à-vis reservation policy. 

Thus, it is amply evident that DoPT is the backbone upon which lay 

the framework of reservation’s mandate in terms of upliftment of 

OBCs and bringing them into mainstream through effective 
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implementation of the 27% quota for OBCs in appointment to the 

posts of Government of India. In this context, the Committee 

acknowledge and appreciate the enormous task being handled by the 

DoPT since the year 1993. However, the Committee during the course 

of examination of the subject through the Annual Report of DoPT 

(2022-23) found that 27% representation of OBCs are not being 

reflected in the Group A, B and C posts of the Government of India. 

The Committee, understand the plausible reasons for variation 

ranging from promotion posts to that of backlog vacancies, but are 

still of the firm view that such variance defy the welfare oriented 

vision behind the reservation policy and need to be taken care of. 

Therefore, the Committee recommend the DoPT to review the 

difference in percentage of posts that should be filled up by the OBC 

recruitment and ensure all the possible methods for a stricter 

adherence to the 27% reservation mandate for the OBC in 

appointment to the posts of Government of India. 

(Recommendation No. 1) 

Mandatory representation of SC,ST, OBC and Minority representative 
in Selection Boards 
 
2. One of the important aspects that emerged before the 

Committee while examination of the subject centred around the panel 

of Selection Boards constituted for filling up of the posts when the 
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vacancies were less than 10. It was revealed that for such vacancies, 

‘no effort should be spared’ to ensure that the Selection Board 

consists of at least one representative from SC,ST,OBC and minority 

community. The Committee also note that when the vacancy is 10 or 

more, the aforesaid condition of representatives is mandatory in 

nature. Thus, it seems ambiguous as to why the same yardstick 

cannot be followed in case, when vacancy is less than 10. 

Implementation and overseeing of fair practices in reservation policy 

is always a sensitive issue which needs to be tackled with subtleness 

and due diligence. Therefore, the Committee recommend the DoPT to 

amend their instructions and make the representatives of one Member 

each from SC, ST, OBC and minority community mandatory in 

Selection Boards constituted to fill even less than 10 vacancies. The 

Committee may be apprised of the action taken by DoPT in this regard 

on an early basis. 

(Recommendation No. 2) 

Non-bypassing of reservation in lesser vacancies 

3. An important issue which the Committee got enlightened with, 

during their deliberations was around the prevalent practice, wherein 

one or two vacancies where notified which generally resulted in the 

selection process bypassing the 27% reservation policy for OBCs on 
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account of mathematical improbabilities. The Committee, through 

their ground reality experience, find that such wrong methodology 

being adopted, even in exceptional cases should be looked into with 

probity so that this does not acquire precedential value for other 

organisations to follow suit. Hence, the Committee are of the view that 

the need of the hour is that the DoPT take due cognizance of 

advertisements of 1-2 vacancies for recruitment and instead ensure 

that vacancies may be advertised in lump-sum manner so that 

possibility of implementation of reservation is not done away with. 

Therefore, the Committee call upon the DoPT to utilize their sagacity 

and issue categorical instructions for all the stakeholders to comply 

with the implementation of reservation quota in right earnest and 

wean off the bypassing practice by advertising sufficient number of 

vacancies in one go which can cater to the reservation formula. 

(Recommendation No. 3) 

Universal OBC Caste Certificate format with Validity Date 

4. OBC Caste Certificate is a mandatory pre-requisite for claiming 

benefits of OBC reservation policy. In this aspect, the Committee, 

through the experiences gained from their study visits across India 

were confronted with the variations in the format of OBC Caste 

Certificate being issued at State levels. It was found that there existed 
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a sense of confusion among many beneficiaries vis-à-vis the 

specifications of the Certificate. Moreover, the practice of sub-

classification of OBC into Most Backward Classes (MBC) and 

Extremely Backward Classes (EBC) was also brought to the notice of 

the Committee. Non-specification of validity date of the OBC 

certificate is also one of the confusing factor which has figured. 

Considering the above aspects, the Committee feel that, perhaps the 

DoPT (issuing authority of the format of OBC Caste Certificate) need 

to undertake a holistic review for ascertaining the difference and 

discrepancies, if any, in the issuance of OBC Caste Certificate in the 

States/UTs while ensuring that validity period of each OBC Caste 

Certificate is duly reflected on the Certificate itself at the time of 

issue. Hence, the   Committee recommend the DoPT to take stock of 

the situation and acquaint themselves of the aforesaid issue for its 

redressal in a pragmatic manner. 

(Recommendation No. 4) 

Consultation and Classification with the Policy Making Ministry 

5. The Committee is fully seized of the fact that the reservation 

policy is made by the nodal Ministry, Ministry of Social Justice and 

Empowerment, while the DoPT is an implementing agency of the 

reservation module in appointments. Still, the Committee hope that 
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the view of masses can also be conveyed through the implementing 

body to the nodal body regarding the non clarity over the 

inclusion/exclusion of beneficiaries under creamy layer on account of 

calculation of income and entry level posts (in Group A before 40 

years of age). The technicalities of language and rule position are 

more often than not incomprehensible to a large mass of OBC 

community as has been echoed time and again before the Committee 

also. It will perhaps go a long way if the DoPT engage the nodal 

Ministry of Social Justice and Empowerment and issues simple and 

lucid clarificatory instructions to the States/UTs for the better 

grasping of nuances of rule position. Hence, the Committee urge 

DoPT to explore the feasibility of involving Ministry of Social Justice 

and Empowerment to look into the matter and issue necessary 

clarifications. 

(Recommendation No. 5) 

Liaison Officers for OBC Community 

6.  During the Study Visits of the Committee and their interaction 

with OBC employees and OBC welfare association, the Committee got 

themselves acquainted with a surprising fact that at many places, the 

Liaison Officers appointed to look into the implementation of 

reservation policy did not belong to the OBC community. The 
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Committee does not find this trend into the fitness of things and are 

of the view that if an employee belonging to OBC community is 

appointed as Liaison Officer he/she can definitely do more justice to 

the potential requirements of the job at hand, primarily aiming at the 

welfare of the OBC community. It is not uncommon to fathom that a 

person belonging to the same house can work more efficiently in 

bringing the ‘house to order’ rather than an outsider who has to first 

get himself abreast of the ground reality. Thus, the Committee 

recommend the DoPT to acknowledge the sentiments of the 

Committee in a right way and ensure the appointment of Liaison 

Officer for OBC preferably from amongst the OBC community itself. 

(Recommendation No. 6) 

 

Training of Liaison Officers (LOs) 

7. The most essential attribute of liaison officers as felt by the 

Committee, is that of being well versed with all the minute details  

associated with the reservation policy for the OBC. Untill and unless, 

the Liaison Officers are not fully familiar with the fine mechanisms 

involved in the reservation policy like proper caste certificate, 

eligibility norms, rule position, roster mechanism et al, he/she would 

not be in a proper state of mind to communicate with and educate the  
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languishing employees of OBC community. The Liaison Officers 

should be equipped with all the nuances of reservation policy and 

also a person with right attribute of being approachable and humane 

in nature. Such personality traits indeed require undergoing extensive 

training for making himself/herself fit for the demands of the job. The 

Committee note in this aspect that the DoPT have undertaken 33 

training courses/workshops in which 1168 officers participated during 

the last six years. However, the Committee feel through their 

experience that much more need to be done and the pace of providing 

training and grooming of Liaison Officers require to be expedited for 

creating a better pool of trained Liaison Officers which shall go a long 

way in handling and providing resolutions to the grievance of OBC 

employees in a much improved manner. Therefore, the Committee 

recommend the DoPT to create a more comprehensive module for the 

training of Liaison Officers while also ensuring that mandatory 

trainings with increased frequency is being imparted to all the Liaison 

Officers.  

(Recommendation No. 7) 

Expeditious filling up of Backlog Vacancies 

8. Any welfare oriented mechanism shall not produce desired 

results until and unless it is devoid of slackness and pendency. The 
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Committee with utmost concern note that posts of OBCs have been 

lying vacant on account of backlog vacancies. On being enquired 

from the DoPT, it has been learned that a Committee headed by the 

then Secretary, Ministry of Social Justice and Empowerment was 

constituted in July, 2013 to make in depth analysis of the reasons for 

the backlog in filling up reserved vacancies and to fill up these 

vacancies on priority. The Committee’s instructions were issued in 

2014, which called for in-house committees for identification of 

backlog vacancies, root cause of such vacancy and initiate measures 

to remove such factors and fill them up through drives. Despite such 

averments, the Committee still find the presence of backlog 

vacancies. Thus, the Committee recommend that the DoPT should 

ensure the compliance with instructions of the Committee formed in 

July, 2013 by all the stakeholders involved in letter and spirit and 

undertake large scale drives to advertise and fill up backlog 

vacancies of the OBCs promptly without any further delay. The DoPT 

is further urged to issue necessary advisories in this regard under 

intimation to the Committee. 

(Recommendation No 8) 
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Separate maintenance of ‘own merit’ data 

9. The Committee note that there are instances wherein ‘own merit’ 

OBC candidates who are appointed in the general category owing to 

their merit standings are sometimes calculated within the OBC 

selected candidates’ list to complete the 27% quota. This is a wrong 

practice which simply inflates the OBC candidates list reflecting the 

fulfillment of implementation of requisite quota. Candidates getting 

selected ‘on merit’ need to be kept separate from the OBC reservation 

beneficiaries and their data should be maintained in a distinct 

manner. However, the separate maintenance of ‘own merit’ 

candidates are not being done scrupulously leading to 

misrepresentation of data which fail to portray the real picture of 

percentage of OBC candidates getting appointed under 27% OBC 

reservation mandate. Therefore, the Committee recommend DoPT to 

devise robust monitoring mechanism for the compliance with the 

separation of ‘own merit’ candidates from the OBC reserved seats. All 

necessary methods may be adopted to avoid such mixing and  

ensuring the maintenance of a separate list of ‘own merit candidates’ 

by all the employing agencies. 

(Recommendation No. 10) 
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Specific Grievance Redressal Platform for OBC Employees 

10. The Committee while scrutinizing the subject matter came to 

know about the absence of a specific grievance redressal platform for 

the OBC employees. The main thrust of welfare mechanism is to bring 

to mainstream the deprived and lagging section of the society.  

 

However, despite all the intentions, there are bound to be anomalies,  

discontentment and grievance on account of various plausible 

service related matters. In this backdrop, a dedicated platform 

catering to the OBC employees is an essentiality for seeking 

redressals. Absence of such platforms perhaps do not do full justice 

to the cause of OBC welfare in large. In this context, the Committee, 

therefore, recommend the DoPT to explore the mechanisms of 

creating a unique grievance redressal platform for the OBC 

employees, wherein they can lodge their complaints to appellate 

authorities and seek justice as per extant rules. 

(Recommendation No. 10)  

Creation of Welfare Association of OBCs 

11.  A much required avenue envisioned by the Committee for the 

welfare of the OBCs has been the setting up of a fully functional OBC 

Welfare Association in each organization of the Government of India. 
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Welfare Associations work as a mouthpiece for a cluster of 

employees who individually are not able and equipped to raise their 

voices and air their opinion in front of the administrative bodies. It is 

perhaps a very genial set up which empowers even the weakest 

among the weak. The Committee, therefore, recommend that Welfare 

Associations set up by the OBC class of employees should be 

provided all possible support for creating an infrastructure with 

suitable office spaces and logistics by the concerned organizations.   

 

(Recommendation No. 11)  

 

 

 

NEW DELHI                       RAJESH VERMA, 
06 February, 2024                             Chairperson, 
17 Magha, 1945 (Saka)                  Committee on Welfare of OBCs  
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Appendix-I 
 

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES 
(2023-24) 

 
MINUTES OF THE SECOND SITTING OF THE COMMITTEE ON WELFARE OF 
OTHER BACKWARD CLASSES (2023-24) HELD ON 05 DECEMBER, 2023 IN 
COMMITTEE ROOM ‘D’, PARLIAMENT HOUSE ANNEXE, NEW DELHI 

 
The Committee sat from 1505 hrs. to 1600 hrs. 

 
PRESENT 

 
 

SHRI RAJESH VERMA - CHAIRPERSON 
 
 

MEMBERS 
 

LOK SABHA 
 

2. Shri T. R.  Baalu 

3. Shri Ramesh Bidhuri 

4. Shri Dileshwar Kamait 

5. Smt. Raksha Nikhil Khadse   

6. Ms. S. Jothi Mani 

7. Shri P.C. Mohan 

8. Dr. Pritam Gopinath Rao Munde 

9. Shri Chunni Lal Sahu 

10. Shri Ram Shiromani Verma 

11. Shri Ashok Kumar Yadav 

  
RAJYA SABHA 

 

15. Shri Abir Ranjan Biswas 
16. Smt. Geeta Alias Chandraprabha 
17. Shri Rajendra Gehlot 
18. Shri Narayana Koragappa 

19. Shri Harnath Singh Yadav 
 
  

SECRETARIAT 
 

1. Dr. Sanjeev Sharma — Joint Secretary 

2. Shri Maheshwar — Director 

3. Smt. Neena Juneja  — Deputy Secretary 
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LIST OF REPRESENTATIVES   
  
    

Ministry of Personnel, Public Grievances and Pensions  
(Department of Personnel and Training) 

 
 

Sl. 
No. 

Name 
 

Designation 
 

1. Shri Rahul Singh Additional Secretary 

2. Shri Manoj Kumar Dwivedi Additional Secretary 

2. At the outset, the Chairperson welcomed the Members to the sitting of the 

Committee. The Committee, thereafter, considered the following draft Reports for 

adoption:- 

I. Draft Report on the subject ‘Measures undertaken to secure representation of 

OBCs in employment and for their welfare in All India Institute of Medical 

Sciences (AIIMS)’ pertaining to Ministry of Health and Family Welfare; and 

II. Draft Report on the subject ‘Measures undertaken to secure representation of 

OBCs in employment and for their welfare in Steel Authority of India Limited 

(SAIL) and Rashtriya Ispat Nigam Limited (RINL)’ pertaining to Ministry of Steel.  

 

3. The Committee adopted the aforesaid draft Reports without any modifications 

after a brief discussion and authorized the Chairperson to finalize the Reports and 

present the same to both the Houses of Parliament. 

4. Thereafter, the representatives of Ministry of Personnel, Public Grievances and 

Pensions (Department of Personnel and Training) were called in and the Chairperson 

welcomed the witnesses.   
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5. The sitting of the Committee was convened to brief the Committee on the subject 

(1) “Formulation and implementation of Reservation Policy for OBCs in the posts and 

services under Government of India and Union Territories and Welfare measures for 

them”; and (2) “Measures undertaken to secure representation of OBCs in employment 

and for their welfare in various Organisations/Institutions under Department of 

Personnel and Training (DoPT).” 

 

6. The Chairperson desired the Ministry to apprise the Committee regarding the 

progress made for OBCs in employment and their welfare so that implementation of 

reservation policy could be reviewed and assessed properly. The Chairperson 

emphasised the need for proper implementation of reservation policy for OBCs in 

different Departments/ PSUs/Oranisations under Government of India.  The 

Chairperson also stressed the need for determining equivalence of posts in Central 

Public Sector Enterprises (CPSE), Public Sector Banks, Public Financial Institutions, 

etc. with posts in Government for establishing creamy layer.  Then, the representatives 

of the Ministry made a brief power point presentation to the Committee on the subject. 

7. Thereafter, Chairperson and Members of the Committee raised various issues 

regarding implementation of Reservation Policy for OBCs in the posts and services 

under Government of India and Union Territories and Welfare measures for them. 

Accordingly, the representatives responded to the major points given below: 

I. Procedure for implementing prescribed 27% reservation for OBCs in all 

categories of posts in the States where OBCs population is comparatively low.  
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II. Grouping of posts for the purpose of Orders providing reservations in order to 

secure representation of OBCs in isolated posts or in small cadre, etc. 

III. Strict Monitoring of Implementation of Reservation policies by PSUs and 

voluntary organisations employing more than 20 persons on a regular basis and 

meeting at least 50% of its recurring expenditure from Grants-in-aid from the 

Central Government.  

IV. Bifurcation of Data with respect to OBC candidates selected on own merit as well 

as reserved quota. 

V. (i) Appointment of Liaison Officers along with their role and duties. 

(ii) Arrangement of mandatory training for Liaison Officers. 

VI. Steps taken to improve the procedure for filling-up of OBC backlog vacancies.  

VII. Implementation of guidelines for inclusion of one member belonging to OBC in 

the selection Board/Committees for making recruitment to less than 10 vacancies 

by Departments/Organisations.  

VIII. Proposal to prepare model format for OBC Caste Certificate in the scheduled 

languages and issue the guidelines to all the Chief Secretaries of all the States 

for implementation of the same by the District Magistrate/Deputy 

Commissioner/Sub-Divisional Magistrate while issuing Caste Certificate in 

standard format. 

IX. Measures taken to simplify the procedure for determining the creamy layer along 

with measures likely to be taken for enhancing of income ceiling for determining 

of creamy layer. 
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X. Streamline the process of verification of OBC Caste-Certificate. 

8. The Chairperson directed the representatives of the Ministry to furnish written 

replies to the queries which were not responded to by them during the sitting or on 

which the requisite information was not readily available with them, to the Committee at 

the earliest. 

9.  The Chairperson further directed that this sitting may be treated as Oral 

Evidence. 

10. The Committee, during discussion, also proposed to undertake first Study Visit to 

Bhubaneswar, Chennai and Bengaluru in the month of January, 2024 for examination of 

the subjects selected by the Committee during the year 2023-24.  

 

The Committee then adjourned. 

 

A copy of the verbatim proceedings of the sitting has been kept. 

_____  

 

 

 

 



 
 

 
COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES 

(2023-24) 
 

MINUTES OF THE FOURTH SITTING OF THE COMMITTEE ON WELFARE OF 
OTHER BACKWARD CLASSES (2023-24) HELD ON 06 FEBRUARY, 2024 IN 
COMMITTEE ROOM ‘D’, PARLIAMENT HOUSE ANNEXE, NEW DELHI 

 
The Committee sat from 1500 hrs. to 1555 hrs. 

 
PRESENT 

 
 

SHRI RAJESH VERMA - CHAIRPERSON 
 

MEMBERS 
 

LOK SABHA 
 

2. Shri Ramesh Bidhuri 

3. Mrs. Raksha Nikhil Khadse 

4. Dr. Pritam Gopinath Rao Munde 

5. Shri Ajay Nishad 

6. Shri Parbatbhai Savabhai Patel 

7. Shri Chunni Lal Sahu 

8. Shri Ram Shiromani Verma 

9.  Shri Santosh Kumar Gangwar 

Rajya Sabha 

 

10. Shri Abir Ranjan Biswas 

11. Shri Rajendra Gehlot 

12. Sri Narayana Koragappas 

13. Shri Subhash Chandra Bose Pilli 

14. Shri Sakaldeep Rajbhar 

15. Shri Harnath Singh Yadav 

  



 
 

SECRETARIAT 
 

1. Dr. Sanjeev Sharma — Joint Secretary 

2. Shri Maheshwar — Director 

 
 
 

2. At the outset, the Chairperson welcomed the Members to the sitting of the 

Committee. The Committee, thereafter, considered the following draft Reports for 

adoption:- 

*(i) Measures undertaken to secure representation of OBCs in 

employment and for their welfare in various Departments/ 

Organisations/Institutions under Department of Personnel and Training 

(DoPT) 

*(ii) XXX   XXX   XXX   XXX  XXX 

*(iii) XXX   XXX   XXX   XXX  XXX 

*(iv) XXX   XXX   XXX   XXX  XXX 

3. The Committee adopted the aforesaid draft Reports without any modifications 

after a brief discussion and authorized the Chairperson to finalize the Reports and 

present the same to both the Houses of Parliament. 

*4-8. XXX   XXX   XXX   XXX  XXX 

*Matter not related to this report. 

 

The Committee then adjourned. 

 

A copy of the verbatim proceedings of the sitting has been kept. 

_____  
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